(:
IN THE CENTRAL ADMINISTRATIVE TRIBUMAL,
JAIPIR BPNCH, JAIPWR '

- Date of orders: 2-7«1996

CP No.7/96 (OA No,665/92)

Jagdish Prasaq oo Petitioner
_ Versus

M8 . Dagal and Anr. | .. Respondents

#

Mr, Shiv Kumdr, counsel for the petitio’ner'

Mr, V.,5,Gurja3r, counsel for the respondents

CORAMs )

Hon'ble Mr. O,P.Sharm3, Administrative Member
Hon'ble Mr, Ratan Prakash, Judicial Member

ORDER

Pex Hon'ble Mr, O.P.shag;é ,' Adnpinistrative Member

In this Contempt Petition Shri Jagdish Prasad
h3s priyed that contempt of courts proceedings should
be 1agnched a8gainst the reSporﬂents ard they should
be punished for not implementing the directions édntained
in the Tribun@l's order 4ated 29-4-1994 p3ssed in
OA No,665/92, Jagdish Prasad Versus Union of India

and Anr,

2, In the aforesa@id erder 2 direction was given by
the Tribunal that the resporndents shonld Tcons ider the
applicant's case for re-engigement 8s a Safajwala as and
when there is @ vecancy for the post. The ledrned counsel
'fcr the petitioner h33s produced before us the originmil
order dated 30th June, 1996 passed by Dr. M,K.Srivestava,
Agditiondl Director, C,G.H,S., Jaipur appointing the
applicant as Safaiwala w.e.f. the date on which he reports
for duty, in the sc3le Rs, 750-940 per month, The learned
counsel for the petitioner, therefore, does not press

this Contempt Fetition on merits,

3. " The Contempt Fetition is accordingly dismissed.
Not ices issued are discharged. & copy of the. order dated

30th Jum,WAHall be taken on-record,
% ]

(Ratan Prakxash) (0, P.5ha rmay
Judl . Member Administrative Member



